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(c) whether uch pl"Omotioll ar t b 
mad in caCiC under proceeding have been 
pending for over ten year. ; 

(d) wheth r the period of two year' 
J to be counted from the date of memoran-
dum of charge ha . be n i,. ucd :md 

(e) whether the cases or officers 
against whom the DAR proceedings arc 
pending h4lve been reviewed by the Ministry 
of Railways, if so, how many offi er have 
been promoted on AD HOC basis so far with 
full details and how many case., arc o;;till 
pending and the reasons therefor '? 

TH MJNIST R OF RAILWAYS 
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : (a) Ye . . 

(b) No. 

(c) and (u) In lhe ca~c of an ofllcer 
againl\t whom c1i,ciplina r y!c0urI pf<' eedine 
are not con luded, even after the expiry of 
two year fr m the date of the Departmental 
PromotIOn Committee which first consider~d 
the officer for promotion and \ hose fillding. 
are kept in the sealed cover, the appointing 
authority may review hi ca e for ad-hoc 
promotion pending finalisation of dic;ciplinary 
C lift proceedings . 

(c) The C'l<;C~ of three officer arc 
under proce s in the Mini try of Rai:way ... . 
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' I hrft of Mt'dical quipmrnt from 
Domp;ty Port 

10299. SHRJ A. NEELALOHITHA 
DASAN NADAR : \\' ill the Minister of 
SHIPPING AND TRANSPORT be pica ed 
to state: 

(a) whether Government arc aware of 
the thefl of medical equipment from the 
Rombay P rt ; and 

(h) if so, the detail. thereof and 
action taken thereon? 

TH MINISTFR 0 STATE IN THE 
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. A TSAR]): (a) and (b) 
Yes. On J7th June, J982, a contaiuer with 
th~' pers nal effect of Dr. D. R, Reddy 
who had returned from audi Arabia, wa 
discbar'~ed from S.S . MUS AT B Y at 
Bombay Port. Upon dischage, th cOlltaine 
was sealed by the u toms Preventjvc Officer 
and hy the Tally lerk of the hippju 
Agent. The c:>ntaincr W~lj r In ed to 
Cott n Oep t by the hipping Agent on 
20th June, 19 2. Since the container remain-
ed uncleared f r ixty .days, the Bombay 
Port Trust removed it to the hembur ard 
on 18th August, 19 2. While Ieeei ing the 
container at BPT' Chamhur Yard. it wa 
noticed that the I put by the Shipping edt 
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w infact wherea the eal put by Custom 
was mi ing. Dr. Reddy per onally came for 
effecting clearance o[ the con ignment on 
7th Oc bel', 1 "2. The container w 
opened on that day for Cu toms examination! 
inspection ill the pre ence of Dr. Reddy~ the 
Cu toms Officer 011 duty, repre entatlve of 
the Clearing Agent and repre entative of tne 
Shipping ent. The cal put by the Ship.. 
ping Agent wa intact when the container 
was opened. It was found that the contents 
had been t mpered with and certain electro-
nic and medical equipments were missing. 
Dr. Reddy lodged a police complaint on 9th 
October, 1982. After iuve tigations, thc 
police authoritie h'lve, reportedly, cia sifted 
the ca e as 'True but Undetected'. 

U. G. . Development Grant for 
MithUa UniveriOity 

10300. SHRT BHOGENDRA JHA 
Will the Mini ter of EDUCATION AN D 
CULTURE be pleased to refer to replies 
given on 31 March, 1983 to Starred Question 
No. 459 and Unstarred Question No. 5203 
regarding Grants t Mithila Univer ity and 
opening of Mithila Univer ity respectively 
and state: 

(a) whether Government f Bihar has 
intimat d to the Univer ity Grants Commis-
sion f Union Government about the 
necc aryamendment having been incorpo-
rat d into the Act for qualifying for 
development grant; 

(b) if so, detail thereabout; and 

(c) whether adequate development 
grant t K .. S. Univer ity Darbhanga are 
being mad ? 

TH MINI TER OF STATE OF THE 
MINISTRI S OF DUCATION AND 
CULLUR AND SOClAL WELFARE 
(SHRIMATJ HEl'_A KAUL) : (a) No. 
Sir. 

(b) Doe not ari . 

(c) Ye, Sir. 
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Tr In ontrol ommWlication ancelled in 
Brindavan E pres. 

10301. SHRI MOHAMMAD ASRAR 
HMAD : Will the Mini ter of RAIL WAY 

be plea ed to state : 

(a) Whether it is a fact that the Train 
Communication project wa cancelled in 
Brindavan Expre s after losing 7 very high 
frequency statiml entoute; and 

(b) if so, what is the national loss in 
thc matter. 

THE MI (STER OF RAlLWAYS 
(SHRT A. B. A. GHANI KHAN CHOU-
DHURY : (a) For operational convenience 
communication between train and control 
office was introduced on the Brindavan 
Express in 1975. Due to change ill compo-
sition of the rake and the urgent need of the 
microwave channel for radio patch facility, 
this was discontinued in 1981. Excpst three 
locations, where there wa no microwave 
set up, the Very High Frequency (VHF) 
station have not been closed down. All 
the equipment has becn kept in good rattle 
for use in cmergencic . 

(b) Does not arise. 

Tamil Nadu Government's Propo al to 
Acquire Three hips 

10302. SHRJ B. V. DESAl Will 
the Minister of SHIPPING AND TRANS-
PORT be plea cd to state: 

(a) whclhl!r it i a fa t that Tamil 
adu Government ha retierated the econo-

mic oundne of its proposal to acquire 
three hi ps and urg~d the Centre to clear the 
pUTcha e programme; 

(b) whether the Tamil Nadu State ha 
commented upon Centre' action in reru jng 
to anction the acqui ition through the Ship-
ping Development Fund Committee ; 




